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LOK SABHA DEBATES

LOK SABHA

Tuasdky, March 4, 2008FPhalguna 14, 1929 (Saks)

The Lok Sabha met at Eleven of the Clock.

[MR. Speaxer /i the Chair)

(Trans/ation]

MR. SPEAKER: Question No. 81, Shri Ajit Jogi—Not
Present.

SHRI CHANDRA PAL SINGH YADAV (Jhansi): Mr.
Speaker, Sir the condition of Bundelkhend is very bad.

...(Inferruptions)

MR. SPEAKER: Question No. 82, Shri Chandra
Bhushan Singh.

...(Intermyptions)
[English)
MR. SPEAKER: Enough is enough. Please sit down.
[Transiation]

The Question Hour has not been taken up even for
a day.

...(Interruptions)

SHRI CHANDRA PAL SINGH YADAV: The people in
Bundetkhand are dying of starvation. ...(/ntermyptions)

[English]
MR. SPEAKER: Nothing will be recorded.

...(knterryptions)*

“Not recorded.

[Translation]

MR. SPEAKER: Shri Chandra Bhushan Singh. You
please tell your question number.

...(Interryptions)

MR. SPEAKER: What are you speaking? You please
sit down.

SHRI CHANDRA PAL SINGH YADAV: The peopie in
Bundelkhand are dying of starvation. ...//afermyptions)

MR. SPEAKER: You please ask after 12 O’ clock
when the question hour is over. You please sit down.

SHRI CHANDRA PAL SINGH YADAV: Sir, people are
fleeing from there.

MR. SPEAKER: Supplementary please.

SHRI CHANDRA BHUSHAN SINGH (Farrukhabad):
Question No. 82 ...//nterryptions)

11.0Y, hrs.
ORAL ANSWERS TO QUESTIONS
[English]
Recognition to Desmed Universities

+
*82. SHRI CHANDRA BHUSHAN SINGH:
SHRI HARISINH CHAVDA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether several deemed Universities are
functioning in the country;

(b) it so, the goals and objectives for which such
Universities are set up;

(c) whether many deemed Universities have not been
granted recognition as per the nomms laid down in the
rules and the Govermment has received complaints in
this regard; and

(d) it so, the details thereof and the action taken
thereon?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) A statement is laid on the

Table of the House.
Statement

(a) Yes, Sir. There are 101 ‘Deemed-to-be-Universities’
in the country as of now.

(b) The Central Government is empowered by Section
3 of the University Grants Commission (UGC) Act, 1956
to declare an institution of higher education as ‘Deemed-
to-be-University’ on the advice of the UGC. The intention
behind the award of the status of ‘Deemed-to-be-
University’ to an institution which is doing work of a high
standard comparable to a university, is to empower it to
further contribute to the cause of higher education which
would in turn enrich the university system. The objectives
of deemed-to-be-universities are mainly:

(i) to provide for instruction and training in such
branches of leaming as it may deem fit;

(i) to conduct and encourage research and for the
advancement of and dissemination of knowledge;

(iii) to undertake extra mural studies, extension
programmes and field outreach activities to
contribute to the development of society;

(iv) to do all such other acts and things as may be
necessary or desirable to further the objectives

of the institute.

(c) and (d) The UGC has laid down detailed
guidelines for consideration of proposals of declaring an
institution as ‘Deemed-to-be-University’. The proposals
received for conferment of ‘Deemed-to-be-University’ status
under Section 3 of the UGC Act, 1956 are examined by
the UGC as per the provisions of these guidelines. A
committee of eminent experts visits the applicant institution
and gives its report, which is considered by the
Commission. The UGC then makes appropriate
recommendations to the Government. The report of the
UGC is examined by the Government and if the applicant
institution is found to be fit enough to be awarded the
‘Deemed-to-be-University’ status, it is so notified by the
Govemment.

to Questions 4

A writ petition (Public Interest Litigation) has been
filed by on Shri Viplav Sharma in the Hon'ble Supreme
Court of India alleging /nter a/ia that a number of
professional colleges which are not known for academic
excellence, have been granted the status of ‘Deemed.to-
be-University’ in the last few years. The matter is sub-

judice.
[Translation/

SHRI CHANDRA BHUSHAN SINGH: Sir, as per the

report of the World Bank, 80 per cent of the total students
completing graduation in India are not capable for any
job. | would like to submit to the Govemment that during
last year they have granted the status of Deemed
University to 36 colleges. The Govemment have laid down
specific parameters in this regard. Though the Solicitor
General in his petition has aiso stated that they are going
to streamline the process and formulate stringent law so
that we may compete with the foreign universities that
will function here. Till now the status of Deemed University
was granted by the Govemment on the basis of the
infrastructure of the institution and the Report of the
Committee of the University Grants Commission. | would
like to know whether the Govermment granted recognition
only on the basis of the report of that Committee or the
permission of the State Govemments, All India Council
for Technical Education, Medical Council of india or Dental
Council of India was also required.

MR. SPEAKER: You please ask question.

SHRI CHANDRA BHUSHAN SINGH: My question is
clear. | would like to know as to how many colleges
have been granted the status of Deemed University on
the basis of the report of the Committee of University
Grants Commission by bypassing the State Government
or other institutions.

MR. SPEAKER: He said, 101.

[English]

SHRIMATI D. PURANDESWARI: There are 101
Deemed Universities in the country as you have rightly
mentioned. There is a process wherein the applicant
sends in his application to the Ministry of Human
Resource Development for conferring the status of
‘Deemed-to-be-University'. This application is then
forwarded to the UGC, which scrutinizes the application.
it sets up an Expert Committee to go and inspect the
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facilty which is available. This Expert Committee would
have experts from various fields. It is very essential that
they be present to go and inspect the facilities.

MR. SPEAKER: You have mentioned all that in the
reply.

SHRIMATI D. PURANDESWARI: So, that answers
the question.

MR. SPEAKER: The hon. Member is asking as to
how many universities have been this status bypassing
the State Government.

[Transiation/
You have asked this.
...(Interruptions)

MR. SPEAKER: You please sit down, | am helping
you.

[English]

SHRIMATI D. PURANDESWARI: The ‘Deemed-to-be-
University’ status is conferred after the Expert Committee
gives its recommendation. So, there is no way we would
be bypassing the Expert Committee recommendations.

[Trans/ation)

SHRI CHANDRA BHUSHAN SINGH: | have asked a
direct question whether permission of the State
Government and AICTE is also required. | would like to
know whether the Government grants the status of
deemed university only after their permission.

[English]

SHRIMATI D. PURANDESWARI: A member from
AICTE is definitely represented in the Expert Committee
whenever they go to inspect the infrastructure. But, until
now the State Governments have not been taken into
confidence while we are giving them deemed-to-be-
university status.

There is a Committee that has been set up to look
into the functioning of the ‘Deemed-to-be-Universities’. This
Committee is yet to give its recommendation. Various
concerns of all the stakeholders are taken into
consideration including the State Governments’.

...(Intenuptions)

PHALGUNA 14, 1929 (Saka)

o Questions 6

[Translation]

SHRI CHANDRA BHUSHAN SINGH: Mr. Speaker Sir,
it has been observed by the Expert Committes of
University Grants Commission that there are many such
professional colleges which neither have complete
infrastructure nor good faculty members and good papers
are also not being published and despite that those
colleges have been granted the status of Deemed
University. If you ask | will disclose their names as well,
however, it will not be proper. Now the Government
propose to formulate strict law in this regard because
they are going to be affected on account of this. The
Government have decided to formulate strict law because
people of foreign countries are also setting up universities
in the country. Why this step was not taken earlier? Why
did the Government give permission to such colleges
whose students can neither do manual labour nor service.

[English]

SHRIMATI D. PURANDESWARI: The AICTE is the
Council which actually goes and inspects the infrastructure
available and then gives recognition to all the colleges.
The UGC is the Council which actually goes and looks
into the programmes and then gives recognition to the
institute. So, the experts from the UGC and the AICTE
are definitely present in the Expert Committee whan they
sanction or rather send the recommendation to the
Ministry of Human Resource Development for granting
the ‘Deemed-to-be-Universities’ status. Though it is not
mandatory that the AICTE-recognised colleges only are
eligible for the ‘Deemed-to-be-University’ status, yet, the
UGC considers only such applications that have been
recognised by the AICTE. So, we have been making our
efforts or rather putting in our efforts to ensure that the
infrastructure, faculty and all the necessary parameters
are in place before we grant the ‘Deemed-to-be-University’

status. ...(/ntermyptions)

MR. SPEAKER: Sorry. No. Please take your seat.

[Translation]

SHRI HARISINH CHAVDA: Mr. Speaker Sir, part ‘C’
of the question is:

“‘whether many deemed Universities have not been
granted recognition as per the norms laid down in
the rules and the Government has received
complaints in this regard....”



[Transtatron/

The reply of the above part of the question is not
given anywhere. So, | would like to know as to how
many institutions had applied for the university status and
till now how many institutions have been granted this
status. | would also like to know whether there is any
pendency in this regard and if so, the reasons therefor.
Is thers any application from Gujarat or not? How many
deemed universities are there in Gujarat as on date and
whether any application seeking status of deemed
university has been received from Gujarat till now or not?

[English)
MR. SPEAKER: No such question has been asked.

SHRIMATI D. PURANDESWARI: There are 170
applications which are pending with us. But with reference
to the State of Gujarat, | can have it sent across to the
hon. Member.

DR. K.S. MANOJ: In the answer given, it has been
mentioned that there are 101 ‘Deemed-to-be-Universities’
in the country. The ‘Deemed Universities’ have been given
full autonomy and they have been functioning according
to their own rules and regulations. It is found that in the
‘Deemed Universities’ for admission as well as recruitment
in jobs, the reservation criterion is not followed. There
are 101 ‘Deemed-to-be-Universities’. In these Universities,
several courses, even professional courses, are being
conducted but no reservation criterion is followed. | would
like to know from the hon. Minister whether the Central
Govemment would insist that the reservation criterion that
is followed in other Universities and all over the country
is followed in the ‘Deemed-to-be-Universities’ also for both
admission and recruitment.

SHRIMATI D. PURANDESWARI: Reservations are
stipulated in the guidelines of the ‘Deemed-to-be-
Universities’. But, however, as | have mentioned earlier,
there have been certain discrepancies which have been
brought to our notice. There is a Committee that has
been set up which is headed by Professor Ramamurthy,
who is a member of the UGC. Various stakeholders have
come forward and they have placed their concems before
the Committee. These are all being taken into
consideration. The ‘Deemed Universities’ and the various
stakeholders, all of them, would be taken into confidence
and probably we will come out with better regulations.

MARCH 4, 2008
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MR. SPEAKER: Including the issus of reservation
which he says.

SHRIMAT! D. PURANDESWARI: Reservation is
stipulated in the guidetines.

[Trans/ation]

SHRI MOHAN SINGH: Mr. Speaker Sir, we are facing
serious problem of quality of education in the field of
higher education. We have tough competition with
countries having resources of modem knowledge and
science. Our concem is that some of the rich industrialists
whose industries are getting closed are shifting their
priorities to education sector which they consider safe
and profit making business. The Govemment arbitrarily
keeps on granting recognition to universities as deemed
universities and it is on account of this that the students
passing out from such higher institutions will not be able
to excel in this cumpetitive world. | would like to know
whether the Government of India propose to check
granting of recognition to universities and deemed
universities arbitrarily to improve the quality of education
in the country in this competitive age.

MR. SPEAKER: Are they giving recognition in an
arbitrary manner?

SHRIMATI D. PURANDESWARI: Sir, we are not doing
it arbitrarily. ... Intermyptions)

[English]

But, as | have already said there are parameters
which the applicants have to conform to before they come
to us and apply for a deemed university status. There
are various stipulations which they will have to meet when
their applications are given to Ministry of Human Resource
Development for consideration. However, for the
discrepancies which are aiready there, we are putting in
our efforts to firm these gray areas up and to make sure

that the guidelines are more stringent, as we come
forward.

[Trans/ation)

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, through
you | would like to submit to the Hon'ble Minister that
the State-wise details of the 101 deemed universities in
the country have not been given in the reply. | would like
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to know as to how many applications have been received
from Bihar for setting up deemed universities in the State
as per the norms prescribed for setting up of deemed
universities and how many deemed universities have been
permitted to be set up in Bihar. | understand that there
is not a single deemed university in Bihar. It is a fact
and | fully agree with the opinion of hon'ble Shri Mohan
Singhiji that in the name of deemed university people are
engaged in the business of fleecing the students in the
country.

So, the Government should certainly ponder over this
issue. ...(Intermyptions)

MR. SPEAKER: Then do you want that it should not
be given in Bihar?

(Enghish]

SHRIMATI D. PURANDESWARI: In the State of Bihar,
there are two deemed universities. One is the Bihar Yoga
Bharati in Munger and the other is Nav-Nalanda Mahavira
at Nalanda. These are two deemed universities already
existing in Bihar, but with reference to the applications
which are lying with us, we would probably inform the
hon. Member about this.

PROF. M. RAMADASS: The deemed universities in
this country have been promoted. ...(/ntermyptions)

[Translation]

MR. SPEAKER: You please sit down. Nothing of your
speech is going on record.

[English]

PROF. M. RAMADASS: The deemed universities in
this country have been promoted with a view to expanding
higher educational institutions. But, unfortunately, most of
the deemed universities that have come into existence
are in the private sector established by the private
educational institutions. A college which is set up five
years ago is immediately upgraded to a deemed university
status without much of infrastructure and quality of
education. | want to ask whether the Government will go
into the question of falling standards in the quality of
deemed universities which, in our view, only constitute

PHALGUNA 14, 1929 (Saks)
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‘doomed universities’ and not desmed universities. What
is the fee structure prevailing there? What is the
reservation policy that we are following there?

MR. SPEAKER: You are asking too many
supplementary questions.

PROF. M. RAMADASS: Will the Minister be inclined
to set up a Committee of this House to go into the
question of the working of the deemed universities in this
country?

SHRIMATI D. PURANDESWARI: It is wrong to say
that only private investors are conferred the deemed
university status. For example, we have Rashtriya Sanskrit
Vidyapeeth, Tirupathi, which is very much a part of the
Ministry of Human Resource Development itself, has been
conferred the status of a deemed university.
...(Interruptions)

MR. SPEAKER: There cannot be a running
commentary, Prof Ramadass. Please do not record it.

...(lnterryptions)”

SHRIMAT! D. PURANDESWARI: As for specific
details, | would request the hon. Member to get in touch
with us and we would fumish him with those details.

MR. SPEAKER: So, he cannot be given details
immediately.

SHRIMATI D. PURANDESWARI: But, the five years'
stipulation that the hon. Membar is talking about is the
de-novo category where if it is an area of excellence
which does not already exist, then within five years, a
deemed university status is conferred under de-novo
status. But for the deemed university status to be given
to any institute, it is very essential that the institute needs
to be in existence for 10 years.

[Translation]

SHRI CHHEWANG THUPSTAN: Mr. Speaker, Sir, the
concern expressed by the hon'ble Members here is that
some of the institutions which were accorded the status
of ‘Deemed to be Universities’ should not have been
accorded this status because they do not fulfil the norms

*Not recorded.
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in all respects, but there is a central institute of Buddhist
Studies in Ladakh which is an organization funded by
the Ministry of HRD, Government of India and Department
of Culture for the past 30-35 years. It has proved there
as a centre of excellence. But the action required to be
taken under section 3 of the UGC Act, was not taken.
For this purpose, a committee of experts visited there
which has also given its recommendations. The institution
has not so far got the status of the ‘Deemed to be
university’ due to only one reason that sufficient faculty
was not created there. It is in the hands of the institution
and a proposal has been sent by the institution to the
Ministry of HRD years before in this regard. | would like
to know from the hon’ble Minister whether the required
faculty would be provided in that region of the country
which does not have any ‘Deemed to be University’ are
colleges for 6 years. .../Interryptions)

MR. SPEAKER: How would you ask about the
individual?

SHRI CHHEWANG THUPSTAN: Mr. Speaker, Sir, the
question pertains to ‘deemed to be university’. Would the
Government accord it the status of a ‘deemed to be
university'. Would the Government fulfil the genuine
demand of the people there or not?

[English]

SHRIMATI D. PURANDESWARI: Sir, it is very
essential that we have the faculty in place if we want to
ensure that quality education is given to our children.
Suppose there is any deemed to be university wherein
there are discrepancies existing, if these discrepancies
are brought to the notice of the University Grants
Commission, it can always recommend to the Ministry of
Human Resource Development to withdraw the status of
deemed to be university status to this particular institute
which do not function as per requirement and the required
quality. So it is very essential that the faculty is in place,
but if it is very important then probably we can discuss
and see how this could be attended to.

[Transiation]
Kidney Racket

<+
*83. SHRI THAWAR CHAND GEHLOT:
SHRI HEMLAL MURMU:

Will the Minister of HOME AFFAIRS be pleased to
state:
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(a) whether some doctors were recently found
involved in illegal human organ transplantationtrafficking
including Kidney Transplantation;

(b) if so, the details thereof, State-wise;
(c) the reaction of the Govemment thereto;

(d) whether the Govemment has initiated a High Level
inquiry to punish the culprits involved in these lliegal
activities;

(e) it so, the details thereof; and

(f) the stringent measures taken or being taken by
the Government to check the illegal activity of human
organ trafficking?

[English]

THE MINISTER OF HOME AFFAIRS (SHR! SHIVRAJ

V. PATIL): (a) to (f) A statement is laid on the Table of
the House.

Statement

(a) to (f) According to avallable information, the
following persons including some doctors have recently
been arrested for their alleged involvement in iliegal
human organ transplantation, including kidney
transplantation, in the cases registered by the Haryana
Police (PS: Palam Vihar, Gurgaon) and Uttar Pradesh
Police (PS: Civil Lines, Moradabad).

Sl.No. Name

1 2

1. Dr. Amit Kumar

2. Dr. Upender (Close associate of Dr. Amit Kumar)
3. Dr. Saraj Kovind (Anesthetist)

4 Dr. Jeevan Kumar (Brother of Dr. Amit Kumar)
5. Dr. K.K. Agarwal (Anesthetist)

6 Gyasuddin (Middleman for supply of kidneys)
7. Jagdish Nai (Middleman for supply of kidneys)
8. Manoj (OT assistant)

Smt. Pooja (Wife of Dr. Jeevan Kumar)

10. Umesh (Driver of Dr. Jeevan Kumar)
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1 2

1. Ms. Linda (Nurse in RML Hospital, Delhi)
12, Harpal (Driver of Dr Upender)

13. Ramesh (Cook of Dr. Amit Kumar)

14. Suresh (Cook of Dr. Amit Kumar)

In view of the gravity of the alleged criminal offences,
the cases have already been entrusted to the CBI for
investigation. The Ministry of Health and Family Welfare
has also requested CBl to conduct a detailed enquiry
into the existence of unauthorized transplantation centres
in the country and their modus operandi, so that measures
can. be taken to stop them.

Commercial dealings in human organs is a punishable
offence under the provisions of the Transplantation of
Human Organs Act, 1994. The Appropriate Authorities
appointed under the Act are responsible and empowered
to check the lllegal activities of human organs trafficking.
The Act already contains provisions for stringent
punishment of the offences of removal of human organs
without authority and for commercial dealings in human
organs. The Central Government supports the State
Governments in their endeavours to enforce these
provisions.

[Transiation]

SHRI THAWAR CHAND GEHLOT: Mr. Speaker, Sir,
| would like to say that my name starts with the word
‘Tha' and my name is Thawar Chand.

MR. SPEAKER: | am sorry for this. It is easy to call
a simple name. Yours is a very good name.

SHRI THAWAR CHAND GEHLOT: Mr. Speaker, Sir,
the medical profession is held in high esteems. But over
some years we have been observing that people have
got indulged in the trafficking of kidneys and other organs
of the human body. People have made it a business.
llegal activities relating to trafficking of kidney and other
organs of the human body are undertaken by the people
after taking lakhs of rupees. The people are suffering
due to this.

Mr. Speaker, Sir, | had asked a question whether
the Government have got any enquiry conducted into the
case related to kidney racket. It was replied that the
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case has been given to the CBI and out of those who
were found invoived in the case after enquiry, 14 persons
were arrested. There is Transplantation of Human Organs
Act, 1984 in the country. It pertains to the commercial
dealings in human organs and has been enforced since
1995. | feel that the penal provision made in this Act is
not sufficient. That is why the people indulged in such
practice are non concemed and are making it a business.
...(Interryptions)

MR. SPEAKER: Your please ask the question.

SHRI THAWAR CHAND GEHLOT: My question is
whether the Government would make more stringent
measures in the Transplantation of Human Organs Act,
1994 in regard to commercial dealings in human organs.
If so, by when and if not, the reasons therefor?

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, actually,
this question should have been addressed to the Ministry
of Health and Family Welfare and efforts should have
been made by the said Ministry but as it has been asked
in the question as to “what action has been taken”, it
has been addressad to me and therefore, reply is being
given on behalf of the Ministry of Home Affairs. As per
the information available with me, the Ministry of Health
and Family Weltare has considered it. They had
constituted a committee also, the report of which is also
available with them. The said committee has made a
number of suggestions in the report and the Ministry of
Health and Family Welfare is considering these
suggestions. Therefore, only they will be able to reply as
to when and how they are going to do. | cannot reply.
| will ask them to make the information available to the
hon'ble Member.

SHRI THAWAR CHAND GEHLOT: Mr. Speaker, Sir,
| would like to know about the hideouts of the persons
involved in this case, sequence of events and the reasons
why they were not arrested so far. They are reported to
have taken shelter in the house of the senior most officer
of the Uttar Pradesh Government for a long time and got
protection. Will this point also be enquired?

Secondly, whether the victims whose organs have
been removed and their families will be provided financial
assistance by the Govemment, if not, the reasons therefor
and if so, the time by which it is likely to be provided?
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[Enghisty
MR. SPEAKER: Very cleverly you have put so many
supplementaries in one.

[Transiation/

SHRI SHIVRAJ V. PATIL: Sir, out of the cases
reported, one is from Haryana and the other is from
Uttar Pradesh. Earlier it was investigated by the police of
Haryana and Uttar Pradesh. Later they realized that the
case is not limited to one State only. Even a foreign
country i.e. Canada is also connected with it. The
Government thought that the case should be referred to
the CBI. Now, this case is with CBI and CBI is conducting
an enquiry into this case and they have arrested some
persons. When asked about the number of days, within
which the enquiry will be completed, they replied that it
would be completed at the earliest. It is difficult to say
about the person at whose house they stayed and took
food.

MR. SPEAKER: Shri Hemlal Murmu—Not Present.
Shrimati Ranjit Ranjan.

SHRIMATI RANJEET RANJAN: Mr. Speaker Sir, |
am sorry | have the same supplementary. Sir, present
law is very simple due to which accused are not convicted
and they are acquitted early. Will the law be made more
stringent? Earlier there was the case of Nithari, which
involved not only sexual harassment but also
transplantation of kidneys and other human organs. Will
it also be investigated like that or will it be taken
seriously?

SHRI SHIVRAJ V. PATIL: Sir, the matter will, of
course, be taken seriously. The question of sparing anyone
does not arise here. But the question does arise as to
how the law should be. A committee was constituted to
congider as to what should be the texture of law. The
committee has presented their report and it is being
considered by the Ministry of Health. | understand that
while finalizing the draft of law his sentiments will be
kept in mind.

PROF. RAM GOPAL VERMA: Sir, the question which
| wanted to ask is similar to that which was put up by
hon'ble Thawar Chand Gehlot. But it was not replied
whether it was a fact that the prime convict in the kidney
scam had given a statement in the court as well as
before the TV channels when he went out of the court
that that scam was operated from the house of one of
the highest officers of Uttar Pradesh Govemment and
whether that officer had been questioned by the CBI in
this regard.

b Questons 16

SHRI SHIVRAJ V. PATIL: Sir, we are not sure
whether the reference was to any officer of Uttar Pradesh
or any other officer. Perhaps he had stated that some
other police officers were aiso invoived and action was
being taken against such officers.

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir,
through you, | would ke to know from the hon'ble Minister
of Home Affairs whether any information has been
reported so far during the probe of CBI in connection
with taking out of kidney from the body by these traders
carnrying out illicit trade and their number. Whether the
properties amassed through this business in and outside
the country by the above racketeers will be seized and
deposited with the Government exchequer and whether
compensation to those affected by thie racket will be
given from the receipt of such seizuree?

SHRI SHIVRAJ V. PATIL: Mr. Speaker Sir, it has
come to our notice that the peopie involved in the above
racket have acquired houses in other countries and are
living there and perhaps have also acquired property
there. So far as seizure and disbursement of that property
among the victims is concemed, whatever is possible
from the legal point of view will be done. There will be
no problem in doing so if it is possible, it will be the
legal compulsion.

[English]

SHRIMATI MANEKA GANDHI: Mr. Speaker, Sir, there
is no doubt that this kidney racket that has been caught
is only the tip of the iceberg. It is happening all over the
country in many many small places that we have not
been able to track down. But, it is there. Is it not possible
to make a bank in which the people who need kidneys
can register themselves, and the people who are willing
to sell their kidneys they sell them at a price fixed by the
Government and there is change from time to time, like
America or Europe has? What is happening now is that
the people are going to Singapore to get their organs
replaced. if we could have a bank here, that will make
it legal; and we make it a clean professional job both for
the donor and the person who gets the kidney.

MR. SPEAKER: Only the Minister of Health would
be able to answer.

SHRIMATI MANEKA GANDHI: Yes, Sir, | know that
the Health Minister is the right person to ask this.
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MR. SPEAKER: But | am sure that he will pass on
the information.

SHRIMATI MANEKA GANDH!: | just want to ask this.
Why can’t we ‘put the IPC attempt to murder’ on people
who take out kidneys illegally? It is an attempt to murder.
Some people have died when their kidneys were removed
without their knowledge.

SHRI SHIVRAJ V. PATIL: This is a matter which is
under the consideration of the Government, | am toid.
They have eye banks and they would like to have a
bank for other organs of the human body also. But as to
how it has to be done, they are considering. | think the
Health Minister would be in a better position to explain
this.

As far as the interpretation of the law with respect to
attempt to murder is concerned, yes, if can be done; it
would be done. If it cannot be done, then we are helpless.
Only by amending the law or providing in the law, this
should be done.

De-reservation of items under SSi

*84. SHRI ANANDRAO VITHOBA ADSUL:
SHRI RAVI PRAKASH VERMA:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Union Government has decided to
de-reserve 79 items from the list of Small Scale industries
as reported in the 7#mes of India dated February 9, 2008;
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(b) if so, the detalis thereof and the reasons therefor;

(c) whether there is a demand to keep small scale
units within the ambit of reservation to avoid competition
from large industrial houses; and

(d) if so, the details thereof and the reaction of the
Govemment thereon?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) to (d) A Statement is laid on the Table of
the House.

Statement

(@) to (d) Review of the list of items exclusively
reserved for the Small Scale Sector is a continuous
process. Consultations are heid with the concemed
stakeholders, followed by deliberations in the meeting of
the Advisory Committee on Reservation, constituted under
the Industries (Development & Regulation) Act, 1851 (IDR
Act). ltems are de-reserved by the Govemment based
on the recommendations of the Advisory Committee.
Dereservation is made through a notification under Section
29B of the IDR Act.

Following the above procedure, Govermnment de-
reserved 79 more items on 5.2.2008 by omitting these
items from the “List of items reserved for exclusive
manufacture in SSI Sector”. The details about the de-
reserved items is given in the following table:

Product Group name No. of items Sl. No. of items in the ‘List of
de-reserved ltems reserved for exclusive
manufacture in SSI sector’
1 2 3
Food and Allied Items 04 8A, 9, 10, 12.
Paper and paper products 18 63, 55, 57, 58, 69, 60, 85, 67, 68, 70, 71,
73, 74, 75, 76, 78, 80, 81.
Plastic product (including injection moulded thermo 08 128, 129, 130.‘ 131, 132, 137, 140, 140C.
plastic products)
Chemicals and chemical products 06 211, 213, 214, 215, 216, 217.
Natural essential oils 02 219, 226.
Organic chemicals, Drugs and Drug .intermediates 08 231, 232, 240, 241, 247, 249E, 251, 252.
10 254A, 269, 299, 300, 307, 3089, 311, 320,

Other chemicals and chemical products

322, 322A.
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1 2 3

Mechanical engineering, excluding transport equipment 04 353, 399, 400, 531.

Electrical machines, appliances and apparatus including 15 5652, 555, 558, 564, 568, 569, 570, 573,
electronics & electrical appliances 577, 582, 588, 5R9, 583, 596A, 697
Electronic equipments and components 01 604

Stationery items 03 769, 770, 771.

Gov~rnment has taken several policy measures for
making the Indian industry, including the very vital micro
and small enterprises sector competitive and facilitate the
achievement of their full potential. One of the key
measures has been the gradual and calibrated removal
of restriction in the form of reservation of items to be
exclusively produced in the small scale sector. This has
been done to improve the competitiveness of the industry;
to enable the Indian industry to compete with imports;
promote creation of job opportunities; upgrade its
technology to produce quality products and to achieve
economies of scale. Empirically verifiable independent
studies conducted by reputed agencies have not revealed
any adverse impact of earlier de-reservations.

Government is following a process of calibrated and
progressive de-reservation. The Government continues to
watch the performance of the small scate sector and
implements various schemes and programmes, in
collaboration with the State Governments, to provide
support aimed at enhancing the productivity and
competitiveness of this Sector.

SHRI ANANDRAO VITHOBA ADSUL: Mr. Speaker,
Sir, we all know that the small-scale industries is the
largest employment generation sector. Small entrepreneurs
are running those industries. That is why, protection is
given to the small-scale industries by way of reservation.
Here, about 79 items are de-reserved. In the answer of
the Minister, it is told that the Committee has given
recommendation, which was appointed.

It the same Committee had reserved those items,
then now what is the reason to de-reserve those items?

SHRI ASHWANI KUMAR: The process of de-
reservation has been an ongoing process at least from
1991 onwards. There have been four successive
Committees. The first one was the Raghavan Committee,

then there was the Abid Hussain Committee and then
the S.P. Gupta Committee, who after discussions with all
the stakeholders concemed recommended de-reservation
of certain items in a calibrated manner.

The need to de-reserve items for exclusive
manufacture in the SSI Sector is also a function of the
global economy; it is also a function of the new challenges
on the export front for upgradation of technology, for
availability and access to easy credit.

Sir, this House will be happy to note that experts’
studies, one by UNDP and the other by another
Consuitant which went into the entire gamut of the effect
of de-reservation in the small scale sector have apined
that there has, in fact, been no negative impact. That is
the reason why, Sir, today industrial productivity and
industrial production have achieved record growth. | would
like to assure the hon. Member that the Government
treats the SSI sector as one of great importance because
it is the largest employer and it is a sector that has
contributed handsomely to our industrial production and
to our GDP. There can be no question of any dereliction
as far as the policy for making our industry competitive

is concerned. This policy of de-reservation should be seen
in that contest.

SHRI ANANDRAO VITHOBA ADSUL: | would like to
know from the Minister whether he has taken note of the
impact on those items which are de-reserved. Has any
study or survey been made? If so, how are they going
to protect those items in the small scale industry?

SHRI ASHWANI KUMAR: As | said, our studies show
that de-reservation facilitated the upgradation of
technology, access to credit, etc. and also led to an export
growth in this sector. Therefore, on the whole, the effect
has not been negative. There could be some transitional
problems but for that the Government has launched
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various schemes for financial assistance, technological
upgradation assistance, etc. So, on the whole, we do not
find a negative impact and that is why our industries are
becoming more and more competitive not only within India
but also globally.

[Translation)

SHRI RAVI PRAKASH VERMA: Mr. Speaker, Sir, now
the Government are going to take a decision of handing
over the small-scale industries sector to the market. In
1984, 873 items were reserved. Today the situation is
that only 35 items are left with and the rest have been
handed over to the market. It is also a fact that the
small-scale industries have the most job generation
potential. As the hon'ble Minister has stated that the
process of reserving and dereserving is underway. | would
like to say that despite the protection given by the
Govemnment and even after reserving some items, smalil-
scale industries sector was not able to become competitive
and export-oriented. The hon. Minister was mentioning
some setbacks. What have been the reasons there for?
Does he consider the reservation policy obsolete? What
is he going to do for the companies which are not able
to compete after dereservation?

SHRI ASHWANI KUMAR: Mr. Speaker, Sir, | have
already answered the question which the hon’ble Member
has asked. The reasons due to which de-reservation of
items has been done, due to those very reasons the
small-scale industries sector is not able to pass the acid
test of competition. Neither the small-scale industries
sector was netting capital from the banks nor was it able
to update its technology. It was also not able to give its
contribution to the exports. Apart from it we also kept in
our mind our import policies and compulsions ot
globalisation and this process had been continuing since
1991. It has not happened overnight. 5-6 Expert
Committees comprising senior officers of the Government
were constituted. Secretary, Department of Industries,
Secretary, Commerce, Secretary, Small-Scale Industries
in consultation with the Advisory Committee which is
represented by all the States arrived at a decision that
gradullly we shall have to move ahead towards
dereservation. Hon'ble Member is telling the truth that in
1984, 870 items were exclusively reserved for the small-
scale industries sector and their number at present has
been reduced to 35 only. But despite this if we look at
the larger perspective our industry is competitive and
healthy and also it is growing. | would like to inform in
reply to his question that the reasons behind dereservation
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were the same why the small-scale industries sector was
not growing due to protectionism. We have, therefore,
adopted the policy of de-reservation to help it grow and
bring about reforms in it.

[English]

SHRI OMAR ABDULLAH: Thank you, Sir. Through
you, | would like to ask the hon. Minister this. If my
information serves me comectly, items like shoes and toys
are reserved for the small-scale sector. Now these are
precisely the sort of items that when we visit an Indian
market we find flooded with Chinese products, rather than
Indian products. In fact, more often than not, now we
find a lot of our handicraft items are machine-
manufactured and brought in from China. | understand
that keeping items reserved for the small-scale sector is
in order to protect them from large Indian manufacturers.
But this is akin to throwing out the baby with the
bathwater because in order to protect Indian small-scale
manufacturers from Indian large-scale manufacturers, we
are opening the field for Chinese manufacturers and giving
them an unfair advantage.

Therefore, in light of the various studies that the
hon. Minister has made reference to, which have said
that the Indian industry has become more competitive
when it has been de-reserved, is the Govemment of India
considering allowing Indian manufacturers to determine
their scale of operations, their scale of manufacturing
rather than the Government forcing the scale of
manufacturing on them?

SHRI ASHWANI KUMAR: Sir, the entire focus and
purpose of a policy of de-reservation is for those who
wish to continue in a particular product line to find in the
market whether they can be competitive and if so how?
Therefore, what we have done is this. You are right, it is
also to protect them against imports because imports
cannot be withheld by fiat and, therefore, it we know that
certain items are being imported in large measure, the
only way to protect our industry is to facilitate their coming
of age so that they can meet the challenge of a large
domestic manufacturer as well as of the imports.
Therefore, you are right; in the ultimate analysis it will
have to be left to the manufacturer and the industry
concerned to find ways to achieve economies of scale,
to achieve technological upgradation and to become
competitive because no longer can economies be run by
fiat or by law and, therefore, law will have to keep pace
with the changing realities of the times.

SHR! BIKRAM KESHARI DEO: Sir, | would like to
know from the hon. Minister one thing. |f a particular
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ftem manufactured by the small-scale industry is o:!er
reserved, then he cannot compete with the big plas);‘.
Will the Government chalk out a policy to compen

for that loss by the small-scale sector?

SHRI ASHWANI KUMAR: Sir, in an economy that is

moving to integrate fself globally there are limits to .what
Government can do by way of policy interventions.
However, through the phase of de-reservation,
Government has come up with various policies that have
given timely relief and more particularly purposive relief
in the sense of enabling them to ultimately meet the
challenges of competition. If a particular product is
reserved for exclusive manufacture in the small-scale
sector and if the quality of the product is such that it will
not find a buyer in the market, that industry in any case,
cannot survive. Therefore, one has taken a realistic and
a pragmatic view and | can assure the hon. Members
that the policy has been formulated after due deliberation
and consultations of a very extensive nature with all
stakeholders and at the highest level.

Voluntary Retirement cases In
Para Military Forces

*85. SHRI M.P. VEERENDRA KUMAR: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) the reasons for a large number of Central para-
military forces personnel seeking voluntary retirement in
the recent past; and

(b) the remedial steps taken/proposed to be taken
by the Govemment in this regard?

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ
V. PATIL): (a) Voluntary retirements by Central Para-
military Forces (CPMFs) personnel have been attributed
mainly to the reasons like—posting in remote areas and
stressful working conditions; prolonged period of separation
from family; personal and domestic compulsions; perceived
inadequate compensation; and availability of alternative
employment opportunities nearer home.

(b) Some of the steps taken to reduce stress level
among CPMF personnel and to enable them to attend to
personal poblems and increase their satisfaction level
are—focus on more family, and separated family
accommodation; basic amenities/facilities for the troops
and their families; efforts to provide telephone facilities to
troops on the border; transparent leave volicy, regular
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interaction, both formal and informal, between
commanders/officers and troops; Yoga classes for better
stress management; recreational and sports facliities;
revamping of grievances redressal machinery; introduction
of Composite Hospitals with specialized facilities; Centre
Police Canteen facilities for all the serving and Ex CPMF
personnel and constitution of Welfare and Rehabilitation
Board (WARB) to look into the welfare and rehabilitation
requirements of ‘Next of Kins’ ex CPMF personnel.

SHRI M. P. VEERENDRA KUMAR: Hon. Speaker,
Sir, | would like to know from the hon. Minister whether
it is a fact that only one woman has reached the post
of Inspector General in CISF as well as that the gender
bias is also evident in that women are entrusted lighter
duties like frisking at airports, heritage sites and Metro
while men predominate in providing security to vital
installations like nuclear plants, space centres, oil
refineries, seaports, coal fields, steel plants, VVIP areas
and Government offices.

MR. SPEAKER: Does it arise?

...(Interryptions)

MR. SPEAKER: Your support for the particular gender
is appreciated. | think the hon. Minister can send him
the information.

SHRI SHIVRAJ V. PATIL: | will send him the
information. But in short, | would like to say what he has
stated is not correct.

SHR! M.P. VEERENDRA KUMAR: Hon. Minister, has
the Delhi High Court ruling striking down the discriminatory
promotion criteria in the BSF between those on active
field duty and those on desk jobs been implemented?
Does this also serve as a precedent for other five sister
Services—ITBP, CISF, CRPF, Assam Rifies & Sashastra
Seema Bal? This is about High Court judgement.

SHRI SHIVRAJ V. PATIL: Sir, the judgements given
by the Judiciary are binding on the Government and they
will certainly be implemented. | do not know which
judgement is referred to and without understanding what
is written in that judgement, | will not be able to respond
property.

MR. SPEAKER: Unless there is an appeal pending!
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[Translation]

PROF. RASA SINGH RAWAT: Mr. Speaker Sir,
through you, | would like to know from the hon'ble Minister
of Home Affairs whether the number of the personnel of
central Para-military forces who have availed themselves
of voluntary retirements during the last three years from
€RPF, CISF, BSF and other, is available with the
Government? Is it a fact that a communication gap usually
exists between the officers and the soldiers? | would like
to submit particularly, through you sir, that humanitarian
approach should be adopted when there is a wedding in
the family of a soldier, if his mother or father dies, if his
wife is ill. At that time he cannot be present before the
boss for taking leave and the Commander Sahib does
not give him time to meet. Consequently he becomes
frustrated and is compelled to quit his service. Through
you, | would like to know from the Government whether
they propose to take some special initiative to ask the
officers to adopt humanitarian attitude and establish
harmonious relations between officers and soldiers.

SHRI SHIVRAJ V. PATIL: Sir, | have got the figures.
| can give figures. The number of personnel who have
resigned from the BSF during 2005, 2006 and 2007 is
238, 222 and 151 respectively. The corresponding figures
in respect of the CISF are 226, 194 and 185. In respect
of the CISF they are 125, 223 and 183. In case of the
ITBP they are 60, 66 and 33. No one has resigned from
NSG. In the SSB 12, 64 and 105 personnel have resigned
during the above period. These are the figures. As far as
giving permission to a soldier to visit his hometown is
concerned, | think, it is governed by rules and regulations.
It becomes mandatory for their officers to act in
accordance with those rules. If they do not do so, some
may get this facility and some may not but it should not
be done. Therefore, it is observed that whatever is
possible in accordance with the law, should be done. If
any unpleasant incident as you referred to occurs in the
family or there is a happy occasion like marriage in the
family of a soldier and it becomes necessary for a soldier
to visit his hometown, in that case the rule can be
interpreted in such a way that the soldier could get the
facility of leave. The higher officers have also been asked
to act accordingly.

[English]
Statutory Body for Higher Education

*86. SHRI IQBAL AHMED SARADGI: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether, in an effort to regulate distance and
online education courses in India, the Government
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proposes to set up a statutory body that will also monitor
courses being provided by the foreign Universities/Colieges
through internet;

(b) it so, whether the Ministry has prepared a draft
bill to provide legal backing to the Distance Education
Council; and

(c) if so, the time by when a final decision in this
regard is likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) A Statement is laid on the
Table of the Sabha.

Statement

A proposal, to estabiish an independent statutory body
for promotion, coordination, determination and regulation
of standards in the open and distance education system,
which includes on-line education, is in an advanced stage
of consideration. This Statutory body is also proposed to
be empowered to regulate the entry and operation of
foreign distance education providers.

SHRI IQBAL AHMED SARADGI: Sir, the initiative of
distance education has acquired a new dimension.
Thousands and thousands of students are aspiring to
avail of this opportunity through the correspondence and
online education. | would like to know from the hon.
Minister whether the facliity of |iTe and |IMs is available
in the form of correspondence courses online for those
who have not been selected in 1iTs and IIMs.

SHRIMATI D. PURANDESWARI: Sir, IiTs and lIMs
are not available in correspondence courses. However, it
is up to the Institutes to decide whether they would want
to extend that kind of facility to the students.

SHRI IQBAL AHMED SARADGI: The students have
given representations from time to time that they have
some grievances about not providing the certificates;
recognition not being given to their certificates in other
Universities, etc. ls there any proposal with the
Government so that these are accepted in almost all the
Universities throughout the country?

SHRIMATI D. PURANDESWARI: Sir, the presence of
the Distant Education Council (DEC) is a statutory
authority with the indira Gandhi National Open University
(IGNOU), which is responsible for determining and also
coordinating the standards of Distant Education. However,
some of the self-financing deemed Universities and other
Universities have started offering Distant Education
Programmes, and they do not want to abide by the DEC
because they feel that DEC is not an authority to control
a deemed-to-be University or a University. However, the
172nd Report of the Standing Committee on Human
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Resource Development has suggested or recommended
the formation of the DEC, which is under consideration.

SHRI VARKALA RADHAKRISHNAN: | would like to
know this. Is the DEC—which is now functioning—doing
their work under a statute or merely on an Executive
Order? What is the position of bringing a new statute to
give them some recognition?

The Distant Education Universities and Foreign
Universities award degrees. Are they recognized by the
Government of India under any statute? What is the status
of those degrees? Do you propose to bring in a new
statute to monitor all these activities?

SHRIMATI D. PURANDESWARI: Sir, as | have
already mentioned that the DEC is a statutory authority
of the IGNOU under Section 16 statute 28 of the IGNOU
Act of 1985. However, as | had mentioned earlier, many
of the deemed-to-be Universities and Universities are not
considering DEC as an authority to control the Distant
Education.

The Minstry of HRD is now considering bringing the
DEC Act in the Parllament. it is presently with the
Legislative Department, and soon we would come forward
to the House with the concemed Act.

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, how
many students are studying in these universities? What
is the reservation policy for the students of SC/ST? How
many SC/ST students are there out of them?

(English]

SHRIMATI D. PURANDESWARI: Sir, in all, there are
about 18.33 lakh students enrolled in various State Open
Universities, and other Distant Education modes also. But
as regards the exact numbers of SC and ST students,
we do not maintain it Centrally as it is the Universities
that maintain this number.

MR. SPEAKER: Question No. 87—Shri Suresh
Angadi—not present.

Shri Braja Kishore Tripathy.
Expenditure on Education

+
*87. SHRI BRAJA KISHORE TRIPATHY:
SHRI SURESH ANGADI:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether the Govemment proposes to raise the
expenditure on education during the Eleventh Five Year
Plan in comparison to the Tenth Five Year Plan as
reported in the Financial Express dated December 14,
2007,

(b) if so, the details thereof;

(c) the percentage of GDP the Govemment proposes
to spend on Education during the Eleventh Plan period
against the targets of National Common Minimum
Programme; and

(d) the extent to which the education sector is likely
to be benefited?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) A Statement is laid on the
Table of the House.

Statement

(a) to (c) Eleventh Five Year Plan allocation of
Rs. 2,69,873 crore provided to the Ministry of Human
Resource Development (Rs. 1,84,930 crore for the
Department of School Education & Literacy and
Rs. 84,943 crore for Department of Higher Education),
constitutes 19.4% of the total XI Plan allocation, as
compared to 7.7% in the X Five Year Plan. This
substantial increase in Central Plan Outlay for education
represents a very substantial effort on the part of the
Central Government towards raising public spending on
education towards the goal of 6% of GDP. Overall
progress towards this goal, would however, also depend
on the efforts made by the State Governments.

(d) The increased allocation during X! Plan is
expected to lead to increased access while ensuring
quality and inclusiveness.

SHRI BRAJA KISHORE TRIPATHY: Mr. Speaker, Sir.
It is quite necessary to spend more money on education
to build an inclusive society. But so far we have failed to
achieve the Constitutional commitment with regard to
universal education. This House had the privilege to
extend the time limit of 10 years after 1960 onwards to
reach this goal.

Various Commissions recommended so many things
on public spending and education. We have taken the
Kothari Commission Report as the ideal one. The Kothari
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Commission has recommended spending about six per
cent of the GDP on education. It was also assured to
the country that we will be able to spend six per cent of
the GDP on education at the end of the Tenth Five Year
Plan. This Government has also committed in its Common
Minimum Programme (CMP) that they will be able to
spend six per cent of the GDP on education during their
tenure. Sir, this is their last year, and they have failed to
achieve the target of spending six per cent of GDP on
public education.

MR. SPEAKER: Please put your question.

SHRI BRAJA KISHORE TRIPATHY: They have
assured in the written reply that during the Eleventh Five-
Year Plan, they will be able to spend five per cent of
GDP on education. | would like to have a categorical
reply from the Minister as to why they have failed to
spend six per cent of GDP on education, which they
have committed to the nation. During the Eleventh Plan
period also, the target of spending six per cent of the
GDP on education cannot be achieved. | would like to
know whether they will be able to spend more money on
education so that we can at least spend six per cent of
GDP on education during the Eleventh Five Year Plan.

MR. SPEAKER: No repetition is necessary.

SHRIMATI D. PURANDESWARI: Sir, the gross
budgetary support given to the education sector in the
Tenth Plan was a little over seven per cent, but in the
Eleventh Plan, it is 19.3 per cent. So, we have been
increasing our allocations for the education sector.
However, through you, Sir, | would like to apprise the
Member that the six per cent that we have promised to
spend on education is totally not what the Government
of India would be pitching in; it is both the Government
of India as well as the State Governments put together.
The share of the Government of India has been increasing
over the years, but the State Government’s fund allocation,
unfortunately, has been declining over the years. Even
as | appreciate the concern of the Member, | would like
to appeal to all the Members, through you, Sir, to put
pressure on their respective State Governments to ensure
that they pitch in their quantity of the allocation also
towards education. ...(/Wnterryptions)

MR. SPEAKER: Hon. Member, you are very unhappy
it the Question Hour goes smoothly!

SHRI BRAJA KISHORE TRIPATHY: This was the
constitutional commitment of the Government of India and
that is why, after every ten years, this House has the
priviiege to extend the time by another ten years so as
to achieve the goal of universal education. It is also the
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duty of the Government of India to look into the issue of
whether the State Govermments are spending or not.

MR. SPEAKER: It is in the Concurrent List.

SHRI BRAJA KISHORE TRIPATHY: My question to
which | want a categorical reply is whether the
Government of India is also spending six per cent of
GDP on education or not. They should assure us that
they would be able to spend six per cent of GDP on
education during the Eleventh Five Year Plan.

SHRIMATI D. PURANDESWARI: Sir, it is public
spending which is required to be six per cent, and that
public spending would be done by both the Central
Government and the State Govemnments put together.

SHRI N.N. KRISHNADAS: Sir, the hon. Minister has
mentioned just now that the share of the State
Governments is slightly decreasing in comparison with
what is being invested by the Union Government in the
education sector. it is not correct, | am sorry to say. In
our Kerala State, it is increasing year after year. Here,
the State Government's share is increasing year after
year whereas the investment by the Union Government
is decreasing year after year. | would like to know, through
you, Sir, from the hon. Minister from where she is quoting
these statistics and from which records she got these
statistics.

SHRIMATI D. PURANDESWARI: We have the
statistics and | can always send it to the hon. Member
for his scrutiny. But with reference to the States, | would
definitely like to emphasize once again that the share of
the States has been declining considerably over the years.
Once again, | would like to appeal through the House to
the State Governments to ensure that they increase their
allocation for education.

SHRI PRABODH PANDA: Sir, the Minister mentioned
just now that since the States have decreased their share,
they are not achieving the target. So far as West Bengal
is concermned, they have increased their share by more
than ten per cent. | would like to know from the Minister
which are the States which have decreased their allocation
on education.

MR. SPEAKER: This is not the question.

SHRIMAT! D. PURANDESWARI: Sir, | can always
send the information to the Member.

MR. SPEAKER: You cannot go on blaming the State
Governments here.

Investment in Small Sca'e Sector

*88. SHRI VIJOY KRISHNA: Will the Minister of
MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state:
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(a) the total investment made in each State including
Uttar Pradesh, Bihar and Orissa in Micro, Small and
Medium Enterprises during each of the last three years,
Sector-wise and State/Union Territory-wise;

(b) the employment generated in each of these
sectors; and

(c) the number of these enterprises owned by
physically challenged people, Sector-wise?

[Translation/

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): (a) to (c) A
statement is laid on the Table of the House.
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Statement

(a) and (b) Estimation of the total fixed investment
and employment in the micro and small enterprises sector
in India (including Uttar Pradesh, Bihar and Orissa) are
made on the basis of the results of the Third all India
Census for the Small Scale Industries conducted during
2001-02. These estimates for last three years are given
below in Table 1 and Table 2 respectively. State/Union
Temitory-wise details of estimated fixed investment are
given in the Annexure enclosed. Since the medium
enterprises were for the first ime defined under the Micro,
Small and Medium Enterprises Development Act, 2008
which came into force w.e.f. October 2, 2008, information
in respect of fixed investment and employment in the
medium enterprise sector is not available.

Table 1
Sector Fixed Investment (Rs. Crore)
2004-05 2005-08 2008-07
1. Micro enterpise 1,02,846 1,07,983 1,13,023
2. Small enterprise 85,848 90,067 94,284
Total 1,88,793 1,88,050 2,07,307
Table 2
Sector Employment (Lakh persons)
2004-05 2005-06 2006-07
Micro enterprise 185.81 193.87 202.15
2. Small enterprise 101.75 105.98 110.37
Total 287.56 289.85 312.52

(c) The information in respect of enterprises owned by physically challenged people is not available.

Annexure

StataUT-Wise Detalls of the Estimated Fixed Investment Made by Micro &
Small Enteiprises during 2004-05, 2005-06 and 2006-07

SI.No. Name of the State/

Fixed Investment (Rs. Crore)

Union Territory
2004-05 2005-06 2006-07
1 2 3 4 5
1. Jammu and Kashmir 1566 1652 1738
2 Himachal Pradesh 952

1042 1104
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1 2 3 4 5
3.  Punjab 12675 12929 13186
4. Chandigarh 570 568 604
5. Uttaranchal 1929 2096 2294
6. Haryana 8545 8786 8052
7. Delhi 7520 7712 7913
8. Rajasthan 8399 8873 9254
9. Uttar Pradesh 21858 23407 24852
10. Bihar 3121 3251 3392
1. Sikkim 13 13 14
12. Arunachal Pradesh 39 40 42
13. Nagaland 474 524 601
14. Manipur 399 413 428
15. Mizoram 145 165 167
16. Tripura 358 370 384
17. Meghalaya 173 187 202
18. Assam 1342 1399 1451
19. West Bengal 6221 6424 6638
20. Jharkhand 745 787 ' 839
21, Orissa 2429 2530 2640
22. Chhattisgarh 2282 2351 2420
23. Madhya Pradesh 4233 4481 4723
24. Gujarat 13336 13908 14327
25. Daman and Diu 3842 4039 4216
26. Dadra and Nagar Haveli 0 0 0
27. Maharashtra 36271 38644 41197
28. Andhra Pradesh 13663 14047 14480
29. Karnataka 10143 10672 11206
30. Goa 809 839 855
31 Lakshadweep 1" 12 13
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1 2 3 4 5
32. Kerala 8476 8748 8998
33. Tamil Nadu 15492 16335 17252
34. Pondicherry 706 742 766
35. Andaman and Nicobar Islands 54 56 58
All India 188793 198050 207307

SHRI VIJOY KRISHNA: Mr. Speaker, Sir, there is a
table in which details of investment and employment in
the micro and small scale enterprises sector are given.
Gandhiji had a dream that there should be more
employment avenues for the poor, but now-a-days
employment opportunities are decreasing and investment
is also low. Due to that the situation is that the people
are forced to migrate to other States in search of job
where they are brutally beaten. In these circumstances,
| would request the Government to create more
employment opportunities by providing special packages
in the micro and small scale sector particularly in the
States of Bihar, Uttar Pradesh, Orissa and their adjoining
States. So, my question is whether the Government will
take initiatives in this regard?

SHRI MAHABIR PRASAD: Mr. Speaker, Sir, the
hon'ble Member just talked about of providing a special
package. As a matter of fact we are working in this
sector by treating the whole India as a unit. The hon'ble
Member has asked particularly about Bihar, Orissa and
Uttar Pradesh. | would like to tell the hon'ble Member
that we have given a very big package. This package is
very big; so | will send him a copy of it. We are further
exploring the way by which this sector is likely to be
developed as a unit in the whole country because this is
the Ministry which can generate employment. For this
purpose the Ministry has provided a special package last
month. | will arrange sending of a copy of this package
to the hon'ble Member for reference.

SHRI LALU PRASAD: | am sitting beside you, so,
please supply me a copy just now ...(/Mntermyptions)

SHRI VIJOY KRISHNA: Mr. Speaker, Sir, with your
kind permission, | would like to say that a large number
of micro and small scale industries have been lying closed

because of loan burden. The Government have taken a
very bold step in the budget. | would like to know from
the Minister as to what steps the Government are
contemplating to take to revive the micro and small scale
enterprises either by waiving off their loans or the interests
thereon?

SHRI MAHABIR PRASAD: Mr. Speaker, Sir, the issue
of waiving loans is a policy matter. In this regard we act
on the basis of reports of the Reserve Bank of India.
Now the hon'ble Members want the loans of these
entrepreneurs to be waived off. ...//nterryptions)

SHRI VIJOY KRISHNA: You should at least waive
oft the interest of their loans. ...//ntermyptions)

MR. SPEAKER: Please take your seat.
...(Interryptions)

SHRI MAHABIR PRASAD: This year budget is very
good. Please go through the entire budget. Through you,
| would like to congratulate the Minister of Finance. If
you want something to be done, | will definitely consider
what more we can do in the States in this regard.

(English]

SHRI BASU DEB ACHARIA: Sir, in small and medium
scale industries, there is a scope for employment of a
large section of unemployed people. However, due to
certain policies, these small-scale industries, cottage
industries, medium and micro industries are facing a crisis.

MR. SPEAKER: Please give time for reply.

SHRI BASU DEB ACHARIA: A large number of small
industries have been closed during the last several years.
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| would like to know from the Minister as to what steps
the Government is conte ng to take to revive our
traditional and rural industriee—emall, cottage, micro and
medium industries—so that a large number of peopls
can be employed.

MR. SPEAKER: Let him reply because there is no
time left.

[Translation]

SHRI MAHABIR PRASAD: Mr. Speaker, Sir, hon'ble
Members have raised a question how to revive these
enterprises. In this context last year we have set up a
‘Sphoorti Scheme' with a fund of Rs. 100 crore.

...(Interruptions)

SHRI BASU DEB ACHARIA: Rs. 100 crore is a very
small amount what can be done with this meagre amount?

[English]
MR. SPEAKER: Please allow him to reply.
[Translation]

SHRI MAHABIR PRASAD: With this package we are
running the ‘Sphoorti scheme’ to revive the traditional
industries in which growth is slowing down gradually.
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[English]

MR. SPEAKER: | am thankful to the hon. Members
of all sides for a very peaceful and productive Question
Hour. It shows that we can do very good work for which
| seek your kind co-operation.

SHRIMATI KRISHNA TIRATH: Thank you. We aiso
appreciate this.

WRITTEN ANSWERS TO QUESTIONS
[Transliation]
Import of Pulses

*81. SHRI AJIT JOGI: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the total quantity of pulses imported in the country
during each of the last three years and also during this
year, country-wise; and

(b) the total foreign exchange incurred thereon,
country-wise?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) and (b) Data of total quantity
of pulses imported during each of the last three years
and for the period April-October of this financial year,
country-wise and value-wise, is given in the Statement
enclosed.

Statement
Countries Apr-2004-Mar-2005 Apr-2005-Mar-2008 Apr-2008-Mar-2007 Apr-2007-0ct-2007 (Provisional)
Quy (Tons)  Vae  Qty (Tons) Value Qty (Tons) Value Qty (Tons) Value

(Rs. Lakh) (Rs. Lakh) (Rs. Lakh) (Re. Lakh)
1 2 3 4 5 6 7 8 ]
Afghanistan Tis 40 6.84
Argentina 4 578
Australia 78086 9566.85 91629  14187.75 194198 3637457 68271 1332358
Brazil 4 1421 896 217.96
Canada 474002  51855.45 672887  67343.08 905325  106396.60 765273 119573.87
Taiwan 498 64.89 _
China PRP 212718 4957.85 39280 8187.73 50423  18228.05 8494 2165.94
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1 2 3 4 5 § ! s !
Denmark 760 14597 650 12406

pbout 0 2077 10 2063 24 6.68
Eqypt A AP & 12.13 /

Ethiopia 431 671.32 € 70881 6111 1489.13 1541 381.08
France 72207 842631 32266 312526 106965  12205.02 8716 13671.15
Germany 12180  1333.00 10670 167407
Indonesia 135 2420 288 €.80 1541 500.96 12 a4
iran T 12085.09 7252 9909.89 6B 149427

Iraq 23 0.8

laly 132 2557

Japan 1 0.10

Kenya 708 127.1 76 18223 2041 881.16 1324 321683
Lebanon 1 0.22

Madagascar 109 233 189 56.49
Malawi 1384 167201 92 2708 10776 188851 052 82020
Malaysia 188 16219 861 97.15 m 116.94 161 038
Myanmar 7920 GTO0A28 49100 012080 61562 1545800 38847 oedtora
Moldova 1504 157.42

Mozambique 9501 135404 503 76747 6207 103776 205 492
Nepal 16502 360707 15259 372788 T8 238384 481 161.26
New Caledonia 2 7.54 a 12.69

New Zealand & 110.44 478 84.56 32 4978 182 273
Pakistan IR 10047 187072 124950 2264755 2100 4279 225 a1
Peru Y 207 n 3.11

Romania 180 17.12

Russia M e1584 4 23142 21864 248908 12023 183344
Saudi Arab 2 0.20

Singapore L) 1550 m %92 133 14.08 126 19.82
Somaiia 130 2.11
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1 2 3 4 5 6 7 8 9
South Africa 25 282 415 110.37

Sri Lahka DSR 37 6.63

Switzeriand sT7 121.42

Tanzania Rep 28019 4585.25 48450 8025.73 33267 7171.81 18883 4353.82
Thailand an 38.81 681 162.20 2057 692.32 250 84.50
Turkey 18995 4125.23 18284 5115.86 2870 1085.08 1397 382.50
Uganda “ 13.35

U Arab Emts. 352 84.87 82 23

UK 2 279 1 0.35

Ukraine 14875 1631.21 31169 2028.44 121526 13426.42 21003 2083.59
USA 4953 e 52248 6274.46 146350 18584.35 118968 17821.78
Uruguay 2% 370
Uzbekistan 2040 370.08 1481 389.59 2419 844.27 427 140.11
Unspecified 238 37.58 9 1.48 124 2745
Total 1339442  177757.74 1696327  247713.03 2270866  389191.11 1530704  281858.41
P-Provisional.

Source-DGCI&P.

[English] (d) if so, whether the State Governments have

Court Directions on Strikes

*89. SHRI HITEN BARMAN:
SHRI MAHAVIR BHAGORA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government is aware that inspite of
the directions of the Supreme Court and the High Courts,
strikes are called out at times by various political and
non-political organizations which throws general life out

of gears;
(b) if so, the details thereof,

(c) whether the Union Govemment has instructed the
State Governments and Union Territory administrations to
follow the instructions in letter and spirit;

followed the instructions;
(e) if so, the details thereof, and

(f) if not, the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (f) There have been instances of calis given by political
parties and non political organizations for general strike,
hartals/bandhs affecting normal life and general routine
of the public, in spite of court’s orders. Law and order is
a State subject under the Seventh Schedule of the
Constitution, and it is the responsibility of the State
Governments to deal with such demonstrations and
strikes, etc., as per the law. The Central Govemment
monitors the law and order situation in the country on a
regular basis. In the process, the Central Government
also maintains close contact with State Governments
besides sharing information with them. Whenever
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necessary, advisories are also sent to the State
Governments, from time to time. On many occasions, the
Central Government, on the request of the State
Government(s) also provides assistance in the form of
deployment of Central security forces to aid the States to
effectively deal with the situation. The State Govemments
and the Central Government are bound by law to follow
the rulings of the Courts.

Standard of Education in Government
Primary Schools

*80 SHRI ABU AYES MONDAL: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether according to a Government report on
elementary education released on January 22, 2008 only
about 43 per cent of the students in Government schools
passed with more than 60 per cent marks at the primary
level with girls doing slightly better than boys;

(b) if so, the details thereof, State-wise; and

(c) the steps taken to improve the standard of
education at the primary level?

MARCH 4, 2008
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THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (c)
National University of Educational Planning and
Administration (NUEPA) collects elementary school
statistics annually through the District Information System
for Education (DISE) from all districts in the country.
According to DISE data 2006-07, 45.04% students passed
with 60% and above marks, at the exit classes of the
primary stage. Girls have performed slightly better than
boys, and the percentage of giris and boys passing with
60% and above marks is 45.12% and 44.96% respectively.

State-wise percentage of boys and girle securing 60%
and above marks in the examination at the end of Grade
IV, as per District information System (DISE) data 2006-
07, is given in the statement enclosed.

Under Sarva Shiksha Abhiyan several activities have
been undertaken to improve the quality of elementary
education. This includes recruitment of 8.32 lakh additiona
teachers to improve the pupil teacher ratio, in service
training of teachers for a period of 20 days every year,
free distribution of textbooks for primary and upper primary
classes to about 6.5 crore Scheduled Caste, Scheduled
Tribe and girl students, academic support to primary and
upper primary schools through 6395 Block Resource
Centres and 68352 Cluster Resource Ceiitres and regular
evaiuation of students.

Statement

State-wise percentage of boys and ginls secunng 60% and above marks in the examination at the
end of Grade IV/V, as per District information System (DISE) data 2006-07, by
National University of Educational Planning and Administration.

SI.No. State/UT Examination Results: 2006-07
(Grade IV/V)
Boys Girls
Passed with Passed with 60%
60% & above marks & above marks
1 2 3 4
1. Andaman and Nicobar islands 52.49 58.52
2. Andhra Pradesh 68.55 67.57
3. Arunachal Pradesh 20.67 19.77
4, Assam 27.17 25.70
s. Bihar

37.24 37.55
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1 2 3 4
6.  Chandigarh 55.24 59.32
7. Chhattisgarh 46.07 45.87
8. Dadra and Nagar Haveli 56.41 5§6.12
9. Daman and Diu 35.55 44.74
10. Delhi 54.89 63.29
1. Goa 50.90 55.86
12. Gujarat 55.64 57.88
13. Haryana 35.91 36.87
14. Himachal Pradesh 52.18 65.77
15. Jammu and Kashmir 49.90 49.95
16. Jharkhand 28.61 27.41
17. Karnataka 65.16 65.83
18. Kerala 54.90 58.34
19. Lakshadweep a7.61 40.98
20. Madhya Pradesh 21.31 20.48
21. Maharashtra 54.38 56.06
22. Manipur 24.86 24.09
23. Meghalaya 21.25 22.94
24. Mizoram 22.19 24.62
25. Nagaland 22.98 23.42
26. Orissa 14.89 14.00
27. Pondicherry 52.13 54.73
28. Punjab 26.43 28.52
29. Rajasthan 53.47 49.18
30. Sikkim 21.98 19.07
31. Tamil Nadu 65.02 89.97
32, Tripura 13.64 14.14
33. Uttar Pradesh 37.77 35.74
34. Uttarakhand 38.20 35.28
3s. West Bengal 46.08 44.77
All States 44.96 45.12
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Equity Funding and Design Intervention Schemes

*91. SHRI KAILASH MEGHWAL: Will the Minister of
MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state:

(a) whether the Government proposes to launch
equity funding and design intervention schemes for micro,
small and medium enterprises to improve their
competitiveness;

(b) it so, the details thereof;

(c) whether the Government proposes to improve
availability of finances for the units of this sector;

(d) if so, the details thereof, and

(e) the time by when these initiatives are likely to be
taken by the Government?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): (a) and (b)
For providing equity support to the micro, small and
medium enterprises (MSMEs), Small Industries
Development Bank of India (SIDBI) has set up SIDBI
Venture Capital Limited (SVCL). SVCL is managing two
funds, namely, National Venture Fund for Software and
Information Technology and SME Growth Fund with a
corpus size of Rs. 100 crore and Rs. 500 crore
respectively. In addition, SIDBI has allocated a corpus of
Rs. 100 crore to directly provide equity assistance to
well performing existing MSME customers of SIDBI.

For enhancing the competitiveness of the Indian
manufacturing sector, the Govemment has announced the
National Manufacturing Competitiveness Programme
(NMCP). Design Intervention is a part of the NMCP that
aims to bring the MSME sector and design expertise on
a common platform and to provide expert advice and
solutions on design problems.

(c) and (d) The Government has announced a ‘Policy
Package for Stepping up Credit to Small and Medium
Enterprises (SMEs)’ on 10 August 2005. The measures
in the Policy Package to increase the quantum of credit
to SMEs (including micro and small enterprises) include:
(i) public sector banks to fix their own targets for funding
SMEs in order to achieve a minimum 20% year-on-year
growth in credit to the SME sector, (i) public sector banks
to follow a transparent rating system with cost of credit
being linked to the credit rating of the enterprise,
(c) commercial banks to make concerted efforts to provide
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credit cover on an average to at least 5 new micro,
small and medium enterprises at each of their sem: urban/
urban branches per year, and (d) adoption of cluster-
based approach by banks for SME financing.

(e) The Scheme for equity support is already under
operation and the Scheme for Design Intervention is
presently under finalisation.

Monsoon predictions

*92. SHRI G. KARUNAKARA REDDY:
SHR! NAVEEN JINDAL.:

Will the Minister of EARTH SCIENCES be pleased
to state:

(a) whether there is any improvement in the capacity
to make precise predictions about monsoons in India in
the last few years;

(b) if not, the reasons therefor;

(c) whether the Govemment has analysed the reasons
for the inexact predictions about the droughts and fioods
in the country;

(d) if so, the details thereof; and

(e) the remedial steps taken/proposed to be taken in
this regard?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHR!I KAPIL
SIBAL): (a) and (b) Yes, Sir. There has been an
improvement in capacity to make precise predictions of
monsoon in India, but not upto the full satisfaction of the
Government.

Forecasting of monsoon requires world class
infrastructure operationalized digitally, human resource
equipped and trained to analyse the data and a
dissemination network with connectivity to reach last mile
user. India has been lagging on all the three fronts. Efforts
have been made on all the fronts to enable us to improve

capacity to make precise predictions of monsoon during
the past three years.

The Government has cleared a massive
modernization plan with an investment of Rs. 920 crores
in next 2 years to build world class weather forecasting
infrastructure. We are in the process of revamping India
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Meteorological Department (IMD) and train human
resource by upgrading skills to analyse data provided by
such infrastructure. We are also seeking help of world
class experts for revamping the processes within and
seeking to create new employment opportunities so that
trained personnei, whether within or outside the country
become part of the process of making prediction of the
monsoon more precise. We have also decided to access
the best modeis available outside India for prediction of
Indian monsoon.

India being a tropical country, the weather prediction
is a complex and challenging scientific task. However,
effort to improve the accuracy of weather forecasting is
being attempted on a continuous basis.

Several steps were taken in recent years to improve
the accuracy of short and medium range weather
forecasts. These include: implementation of a higher
resolution (SOkm) global weather forecast model, a 27
km resolution meso-scale (Indian-sub-continent scale)
model; assimilation of additional satellite observations;
adoption of a multi-model Man-Machine-Mix approach and
setting up of a network of 125 automatic weather stations
(AWS) which facilitated hourly monitoring of significant
weather events.

(c) to (e) The day-to-day prediction of floods and
monitoring of drought situation over an area comes under
the ambit of short and medium range weather forecasting,
which has shown improvement during last few years.
Following systems of flood prediction and drought
monitoring are in place on operational basis:

(i) India Meteorological Department (IMD) monitors
river sub-catchment scale rainfall scenario based
on rainfall data of IMD, Central Water
Commission (CWC) and State Governments.
Using these data, Quantitative Precipitation
Forecasts (QPF) is provided to CWC, the nodal
agency for flood forecasting and warnings.

(i) For agricultural drought management at smaller
geographical scale, an Agro-advisory Service
(AAS) is being run by IMD at agro-climatic zone
(cluster of 3-4 districts) level. AAS units, located
at 107 agro-climatic zones, are provided with 4
days in advance forecasts twice a week for
preparation and dissemination of crop-specific
agro-advisories.

Drought being a phenomenon of longer duration and
larger spatial extent, prediction of its occurrence severity
and duration is done through long range forecast system
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over a time scale of a month to season. IMD implemented
a long range forecast model for the monsoon-2007, which
had the capability of predicting seasonal drought
conditions. The model is being further fine-tuned for
issuing long range forecast of raintall for monsoon-2008.

[Transtation]
Conference on Federal Crimes

*93. SHRI RASHEED MASOOD: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether recently an intemational Conference was
held in India to address the issue of tackling federal
crimes;

(b) if so, the main issues discussed and the outcome
thereof;

(c) the names of the countries that participated in
this conference; and

(d) the follow-up action proposed by the Government
on this issue?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) As per the available information, no international
Conference was held in India on the issue of tackling
federal crimes.

(b) to (d) Do not arise.

Teaching of English Language at
the Primary Level

*94. SHRI MOHAN SINGH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government proposes to teach
English language from the primary level itself in all the
schools in the country,

(b) if so, the details thereof;
(c) whether the move to teach English language is
contradictory to the recommendation of the Kothari

Commission of 1964 which favoured tnother tongue as
the medium of instruction in primary schools; and

(d) if so, the reaction of the Govemment thereon?
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THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (d) The
State Govemments/Union Territory (UT) Administrations
decide the curriculum of elementary education. Nearly all
States in the country have introduced English as a subject
at some stage of the primary level of education.

[English]
Exports and Imports

*95. SHRI RAVICHANDRAN SIPPIPARAL
SHRI KASHIRAM RANA:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:
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(a) the extent of actual increase in exports and
imports against the targets set during the last three years
alongwith the percentage of increase and also the details
of the targets fixed for the next two years; and

(b) the special steps taken by the Govemment to
achieve the export targets in the last three years?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) Targets and achievements of
India’s exports during the last three years as well as
their extent of increase and corresponding growth rates
are given in the Table below:

Exports: Targets & Achlevements

Export target Export performance Extent of increase Growth Rate
Year (US$ Billion) (US$ Billion) of export against of Exports
Target (US$ Billion) (%)
2004-05 75 83.5 +8.50 30.85
2005-06 92 103.1 +11.1 23.41
2006-07 125 126.3 +1.3 22.48

Data Source: DGCI&S, Kolkata.

While an export target of US$ 160 billion has been
set for the year 2007-08, the target of export for 2008-
09 has not yet been finalised. However, no.targets are
fixed for the imports. The value of imports along with
their annual growth rates for the last three years is given
in the following table:

Imports: Performance

Year Imports Growth Rate
(US$ Billion) (%)
2004-05 1.5 42.70
2005-06 149.2 33.76
2006-07 185.6 24.43

Data Source: DGCI&S, Kolkata.

(b) Government has taken several initiatives in
accordance with the Foreign Trade Policy and its Annual
Supplements for promoting exports. These initiatives
include bringing into force the SEZ Act 2005 and

implementation of the Focus Product Scheme, Focus
Market Scheme, Vishesh Krishi and Gram Udyog Yojana,
Duty Entittement Passbook Scheme, Export Promotion
Capital Goods Scheme etc. Apart from this, special
package have aiso been announced during 2007-08 in
respect of export items adversely affected by the
appreciation of Rupee.

[Translation]

Educational Facllities in Rural
and Urban Areas

‘96. DR. DHIRENDRA AGARWAL.:
SHRI JIVABHAI A. PATEL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the break-up of percentage of availability of
education in the rural and urban areas in terms of

vocational, University and technical education in the
country;
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(b) whether the ratio of rural areas in the above kind
of education is quite low;

(c) if so, the remedial steps taken by the Government
in this regard; and

(d) the achievement as a result thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (d) The
Ministry of Human Resource Development does not
maintain data regarding availability of education in the
rural and urban areas in terms of vocational, university
and technical education in the country.

However, it is a fact that there are significant
disparities in the availability of colleges in the rural and
urban areas in the country. Over three fifths of colleges
imparting courses in general education are located in
urban areas. This figure is over 80% in the case of
technical and professional colleges.

With a view to remedy the situation, in the X| Plan
the following measures are proposed:

(i) To give support for starting of 370 colleges in
districts where the Gross Enroiment Ratio is
lower than the national average. Most of these
districts also have a concentration of SCs, STs
and Minorities.

(i) To support over 6000 colleges which were not
hitherto given any funding by UGC.

(i) To launch a scheme of incentivising State
Governments for expansion and starting of new
institutions of Higher Education.

The University Grants Commission , ~‘ides special
grants to universities and colleges located in backward
areas to improve their infrastructure to a level where
these institutions are able to introduce innovations and
meet challenges of globalization of higher education.

On the vocational education side, a scheme for the
establishment of 600 new Polytechnics in Govemment
and PPP mode and promotion of another 400 Polytechnics
in the private sector is on the anvil. The above proposal
will ensure provision of support for starting a Polytechnic
in every district, which does not have a Polytechnic at

present.
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[English]
Loan to Students

*97. SHRI ASADUDDIN OWAISI:
SHRI KINJARAPU YERRANNAIDU:

Will the Minister of HUMAN RESO